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Oruer dated 1.4.2004 

Heard Shri P.1\.Mohapatra, learned 

counsel for the applicant and Shri R.C.Rath, 

learned Standing Counsel(on whom a copy of 

has been served) appearing on behalf of 

the Respondents and perused the records. 

The applicant has approached this 

Tribunal being aggrieved that his representatic 

dtcd 24.7.200 3 submitteu to the Chief 

Engineer(C) -I, cast Coast Railways, Dhubaneswar, 

has not yet been disposed of nor has he been 

informed 	the outcome of his representation. 

From the records submitted by,  the applicant, 

it is found that his representation dated 

24.7.2003 was duly forwaid.ed by the Deputy 

Chief Engineer(C), Sambalpur to the Chief 

Engineer, (0)-I, East Coast Railway,Ehubaneswar 

viCe his letter dated 11.8.2003 for disposal. 

In view of these facts of the case, 

we horcoy direct the Chief Engineer(C)-I, 

East Coast Railway (Res.No.4) to dispose of 

the said representation of the applicant 

within a period of 45 days from the date of 
receipt of this order. Liberty is granted 

to the applicant to approach this Tribunal, 

if he feels aggrieved, even if his 

representation is disposed of. 

The O.A. is disposed of as above at 

the stage of aiiiission. No costs. 
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